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PX. 480 Fonda

i n .  Shri Swell:
Shri Klkar Singh;
Dr. Kami Singh:
Shri KoUi Wnaa:
Shri Jyotirmoy B u n :
Shri tw i i fh in d t i  TJlaka:
Shri Dbnleshwar Meeaa:
Shri K. Pradhani:
Shri Heerjl Bhai:

WiU the Minister of Finance be 
pleased to state:

(a) the total amount received dur
ing the last three years, year-wise, 
under PL. 480; and

(b) the details o f (he utilization of 
the fund during the above period?

The t>rpaty Pi line Minister and 
Mfnlrtrr o f Finance (Shri Morarji
D en i): *a) The to'«.i amount r c c e ^ d  
by Government of India as loam 
and grants from PLr-480 funds dur
ing the last three financial year* was

Bs. 787.78 crores. The year* wife
break-up is as under:

Year Loan*
(Rs. in 
crores)

Grant!

(Rs. in 
crorM)

1964-65 . 170-38 122-00
1965-66 . 80-00 60-17
1966-67 . 3So-00 5*3

Total . 600-38 187-40

(b) Details o f the utilisation of this 
amount are given in the statement 
laid on the Table of the House. 
[Placed in Library. See No. L.T-386/67J.

Special Allowance to Person  Em
ployed on Parliamentary Work

384. Shri Ram Charan: Will the
Minister of Finance be pleased to 
state:

(a) whether Government have any 
proposal under consideration to give 
any .special allowance to the non
gazetted employees, other than Assis
tants and U.D.Cs , who are engaged 
whole-time on Parliamentary work; 
and

(b) if not, the reasons therefor?
The Deputy Prime Minister and 

Minister of Finance (Shri Morarji 
Desai): (a) No, Sir.

(b) The special allowance given to 
Parliamentary Assistants and IJ-D.Ca. 
is in li«u of overtime allowance. It 
has been given mainly because o f  the 
difficulties in fulfilling certain essential 
formalities for the payment o f over
time allowance. Since the other non
gazetted staff engaged on Parliamen
tary work are not sim ilarly placed 
and in their eases then  ia no dMR- 
cultv in the payment of overtim e a l
lowance, there is no occasion for the 
grant of the special allowance to them.




